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min isteria l Group Besides c learance of ou tstanding 
arrears pertaining to Badarpur TPS is pressed with the 
relevant authorities.

(English  /

E x p a n s io n  of S e rv ices  by Insu ra nce  Secto r

‘ 413. SHRI SURESH KALMADI
SHRI PANKAJ CHOWDHARY .

W il l  the M in is te r  of F IN A N C E  be p le a s e d  to 
state :

(a) whether the G overnm ent have proposed two 
new s c h e m e s  in the  In s u ra n c e  s e c to r  a im ed  at 
benefi tt ing middle classes and the poor;

(b) it so, the salient features thereof; and

(c) the details  of the proposal being cons idered 
foi tevamping ot General Insurance Corporation?

THE M IN IS T E R  OF F IN A N C E  (SHRI P 
C H ID A M B A R A M )  : (a) and (b) An a n n o u n c e m e n t  
re g a rd in g  in t r o d u c t io n  of two new s c h e m e s  viz. 
'Jeevan S u ra k s h a ’ by LIC and 'Jan Arogya ' by GIC 
was  m ade in t he Bu d g e t  s p e e c h  for  1 996- 97 .  In 
pu rsuance  of tha t anno un cem en t,  'Jan Arogya' has 
been int roduced w e t  12th August,  1 996 while 
‘Jeevan S u ra k s h a ’ has been in troduced w.e.f. 15th 
August, 1 996.

The sal ient fea tures  ot the two Schem es are as 
under

Jee va n  S u ra ks h a  :

The S chem e is in te nd ed  to help ind iv id ua ls  to 
p rov ide  for re t irem ent incom e by fac i l i ta t ing  saving 
du r ing  the ir  w o rk ing  career.  On surv iva l of the life 
assured to the vesting age and subject to the payment 
of all the premiums during the premium paying term, 
a no rm a l p e n s io n  d u r in g  the li fe t im e of the life 
assured oi commutation of 25°/o of the normal pension 
for a lumpsum and a balance of 75% of the normal 
pension will be payable during the life time of the life 
assu red .  In the even t  ot death of the life assured 
during the period of saving, the surviving spouse will 
be entit led to 50% pension which the assured would 
have been entit led to, had he paid all premiums and 
surv ived upto the vest ing age. The min imum age at 
entry will be 30 years and the maximum age at entry 
will be 60 years.

Jan  A ro g y a  :

The S c h e m e  is p r im a r i ly  m eant for  the la rger  
segment of the population who can not aftord the high

co s t  of m e d ica l  t r e a tm e n t  The l im it  of c o v e r  per 
person is Rs 5,000/- per annum. The premium for an 
adult indiv idual is Rs 70/- upto 4 5 years of age.

Persons beyond 45 years and upto 70 years can 
also be covered with slightly higher premium. A family 
of toui com p r is in g  husband wife and two ch i ld ren 
below the age ot 25 can be covered toi Rs. 5,000/- 
per head by paying annually a sum of Rs 240/- only 
The cover p ro v id e s  tor re im b u rs e m e n t  of m ed ica l  
e x p e n s e s  i n c u n e d by an in d iv id u a l  to w a id s  
h o s p i ta l is a t io n /  do m ic i l l ia iy  h o s p i ta l is a t io n  t o i any 
i l l nes s ,  i n j ur y  oi  d i s e a s e  c o n t r a c t e d  or  s u s t a m e d  
during the period of insurance

(c) The com m on Minimum Program m e (CMP) of 
the Government envisages restructuring ot insurance 
industry in the light of the exper ience gained in the 
working of the banking sector The Interim Insurance 
Regulatory Authority  set up by the G overnm ent has 
been entrusted with the task of dealing with all matters 
i e la t ing  to p ro m o t io n  and o rd e r ly  g ro w th  of the 
in s u ia n c e  m arke t  and p ro p o s in g  c o m p r e h e n s iv e  
legislation for this purpose.

Q ua li ty  Silk Centre

*414 SHRI SULTAN SALAHUDDIN OWAISI :
DR. T SUBBARAM! REDDY .

W il l the M in is te r  of T E X T IL E S  be p le a s e d  to 
state ;

(a) w h e th e r  A n d h ra  P ia d e s h ,  Tamil Nadu 
Karnataka, West Bengal and Jammu and Kashmir have 
been asked to take up time-bound progiamme for the 
sett ing up of quality silk centres in the areas having 
large concentration ot ilk farmers and reelers;

(b) if so, how many States have so far decided to 
modernise its units;

(c) w h e th e r  any C e n tra l  a s s is ta n c e  has been 
provided to these States in the regard; and

(d) if so, the extent of assistance prov ided7

THE M IN IS T E R  OF T E X T IL E S  (SHR I R.L 
JALAPPA) ; (a) to (d) The States of Andhra Pradesh. 
Tamil Nadu, Karnataka , West Bengal and Jammu & 
Kashmir, which are the implementing agencies of the 
National Sericultural Project in sericuIturally traditional 
States, propose to take up modernisation programmes 
for s t re n g th e n in g  ot in f r a s t r u c tu r e  tor q u a l i ty  
upgradation

The above programmes are proposed to be taken
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up by the c o n c e rn e d  S tates  th e m se lve s  under their  
respective com ponents  of World Bank/Swiss assisted 
National Ser icu lture  Project

Under the National Sericulture Project, against the 
a p p ro ve d  c o s ts ,  the  c u m u la t iv e  e x p e n d i tu re  s ince  
inception upto March, 1996 is as follows

(Rs in Crores)

State
Project

Costs
Actual

Expenditure

Karnataka 88 64 62.05
Tamil Nadu 55.66 40.00
West Bengal 38.26 18.64
Jammu & Kashmir 21 .36 12.84
Andhra Pradesh 48 48 40.35
CSB 331 .30 236.88

Total 583.70 410.76

Losses in H industan Paper Corporation

*415 SHRI PC THOMAS
SHRI NAND KUMAR SINGH CHAUHAN

Will the min ister of INDUSTRY be pleased to state

(a) whether units of Hindustan Paper Corporation 
are running at losses,

(b) if so the details thereof alongwith the reasons 
therefor;

(c) whether huge quantities of paper produced by 
the various units of Hindustan Paper Corporation are 
lying in godowns unsold;

(d) if so, the reasons therefor alongwith the price 
and stock of such paper, unit-wise; and

(e) the steps taken to remedy the situation ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) ; (a) and (b) Yes, Sir. On account of locational 
disadvantages and lack of infrastructural facilities, very 
high interest burden due to cost overrun etc. have led 
to loss although operating profits have increased in past. 
However, loss in 95-96 carme down substantially from 
the previous year and capacity utilisation is increasing.

(c) to (e) Yes, Sir. Due to d e p re s s e d  m arke t 
condit ion, com peti t ion from other medium size nulls 
enjoying excise rebate, lack of institutional orders, freight 
and transport disadvantages due to location of the units 
in North-East. Nagaon Paper Mill and Cachar Paper Mill

are ho ld ing  s tocks of 12603 MT and 12046 MT 
respectively  in their  godowns. The average price of 
paper is Rs 28000 per MT Several steps have been 
taken to step up efforts to improve marketing Besides 
production of value added paper, price reduction for bulk 
purchases; Govt of India Departments/Ministries State 
Governments have been requested to extend support 
and patronage

Judicial Pay Commission

‘ 416 SHRI SAMY V ALAGIRI Will the Minister of 
LAW AND JUSTICE be pleased to state,

(a) whethe r  the Jud ic ia l  pay C o m m is s io n  has 
completed its study,

(b) if so. the details of the main recommendations 
made by it, and

(c) if not. the reasons for the delay and the time 
by which it is likely to be submitted r)

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND 
DEPARTM ENT OF JUSTICE (SHRI R A M A K A N T  D 
KHALAP) (a) No. Sir

(b) Does not arise

(c) The First National Judicial Pay Commission has 
been notified vide Resolution deted 21.3.96. As per the 
said R eso lu tion ,  the C o m m iss ion  is to f in a l ise  its 
recommendations as soon as feasible and to forward 
its report  to the State G o v e rn m e n t/U n io n  Terr itory 
Administrations. The Chairman, Member and Memoei 
Secretary of the Commission have since assumed the 
charge of their offices.

Sampling of Coal

*417 SHRI SATYAJITSINH DALIPSINH GAEKWAD 
SHRI SANAT MEHTA

Will the Minister of COAL be pleased to stat£

(a) whether Coal India Ltd propose to reintroduce 
the earlier practice of joint sampling of coal at power 
station end;

(b) if so, the details thereof and if not, the reasons 
therefor^

(c) whether there is any dispute between Coal India 
Ltd. and Gujarat Electricity Board regarding receipt of 
coal :

(d) if so, the de ta i ls  th e re o f  and the  am o un ts


